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Anti Dumping Miscellaneous Application No. 50436 of

2019 and Miscellaneous Application No. 51326 of 2019
(on behalf of the appellant)

IN
Appeal No. 53891 of 2018

[Arising out of the Final Findings of the Designated Authority, No. 6/37/2017-
DGAD dated 23/10/2018.]

M/s Balaji Amines Ltd. Appellant
“Balaji Tower”,

No. 9/1A/1, Hotgi Road,

Asara Chowk, Solapur,

Mumbai — 413 224 (Maharashtra).

VERSUS

Designated Authority, Respondent
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and Allied Duties

Ministry of Commerce & Industry,
Parliament Street,

Jeevan Tara Building, 4™ Floor,
New Delhi - 110 001.
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2 AD/53891 of 2018

JUSTICE DILIP GUPTA

An application has been moved by the appellant with a
prayer that the appellant may be permitted to withdraw this Anti
Dumping Appeal.

2. The application is not opposed by any of the respondents.
The application is, accordingly, allowed. The Appeal is dismissed

as withdrawn.

3. As the Appeal itself has been dismissed, the miscellaneous
application No. 50436 of 2019 filed by the appellant for early

hearing of the appeal also stands rejected as infructuous.

(Dictated and pronounced in open court.)

(Justice Dilip Gupta)
President

(C.L. Mahar)
Member (Technical)
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Member (Judicial)
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